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Conversion of Ranchl-Lobardaga Une 

*288 . SHRIMATI SUMA.TI ORAON : 
Will the Minister of RAIL� YS be pleas­
ed to state : 

( a )  whether there is a proposal for con­
version of Ranchi-Lohardaga narrow 
gauge railway l ine into broad gauge and its 
l ink ing with the Cha.ndwa Railway Station; 

( h) if so, the survey operations dooe, 
if any. in this regard and the progres-s 
made so far; and 

( c) how soon the construction work on 
t !-i : ,  project is · l ikely to commence? 

THE DEPU'I Y .MIN ISTER IN THE 
r f f:",! JSTRY OF R AILWAYS AND lN 
T H F  DEPART!\{F�·rt OF PARLIAMEN­
··1 -\RY AFF A I RS ( SH R I  !\fALLTKAR­
J U \I ) : ( a J to ( c ) .  There i-. no '-Cherne for 
:unvcr,ion of Ranl'h i- Lohardagu N .G .  I in:! 
i n ·· o B.G .  However, .in Engine�ring-cwn­
'f ratfi-: Survey i, be ing carried out to exa­
m ine the propo�1 1 .  and i t "  extension upto 
Tor i .  On receipt of t he 'illrvey report, and 
examination thereof. a fina l decision will 
he taken subject to ava i labi l ity  of funds 
and clearance hy . the Planning Commi�­
� ion.  

Evt!nin� Law Classes being wound up 

·�289. SHRI  V. S. VIJAYARAGHA-
VAN :  Wi l l  th �  Minis�er of EDUCATIOI..J 
AND CULTURE be pleased to state : 

(a ) whether it is a fact that th: even­
ing clusses for Law being conducted by 
1he Delhi University are being graduaJly 
wound up� 

< h) whe '.her  the Bar Counc i l  of India 
has made any recommendation to this ef-
'fect: and 

(c )  if so, the reasons for this deci'Sion'? 

THE MINISTER OF STATE .IN THE 
M INISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
< SHRIMATJ SHEILA KAUL ) :  ( a )  to 
( c ) . A statement is laid on the Table of 
the S11bha. 

Statement 

Under the Advocates Act, 1 96 1 ,  the Bar 
Council of I nd ia is the competent autho­
r i ty to pres:rib:: standard-; of legal educa­
t ion for the purpose of enrolment as Ad­
vocates. I n  pursuance of th i s, t he Bar 
Counci l  of India has been prescribing from 
t ime to t ime the ·.�tandard of teaching and 
e xam ination for L.L.B. Courses. 

In August , 1 979, the Bar Council of 
I nd ia  reques!ed a l l  Un iven,it ies to convert 
th: e :\i , : ing morning a nd evening Law Col­
le�'.!, and D:!pari ments in to whole-t ime day 
Col lege'i a nd Depart ments Ia:�,t ry J ,_me, 
J 9g:! .  A:.-::ord i ng to the Bar Counci l .  o Law 
Col lc�c or Department sha l l  he considered 
to be a whole-t ime Col lege or Department 
if it, work i ng period is spread over a t  least 
6- 1 :2 hou7s every working day compri,ing 
of lt'ct urc�. co·1tact h our, with 1 .: :1.:hers, 
l i hra ry work a nd other c urricu lar anJ co­
(.' l lrr i-:ular a�t iv i t ie-.; t he Libru ry r-.'!mams 
open for at le:1 st 8 h�urs every work ing 
day:  and t h �  �.r.!ngth of part-t im�  ie:11.'.hers 
i, not more than 25 per cent of th�  to!al 
teaching stre ngth. 

Th:: Unversity of Delhi wh ich con:-ider­
eJ th i.,  recommenda t ion of the B:.tr Coun-
1..' i l  wa,; of th� view that a l l  i t s  three Law 
Ce:i! res fulfil oll the three condit ion,. men­
t ioneti ahove, la id dow n  by the Bar Coun­
ci l .  TheUniverisity ha<1';' therefore, inform­
ed th�  Bar Counci l  that a l l  its Law Centres 
are ful l-time inst i t ut ions nnd are not, 
therefore. affected hy the deci-;ion .. of rhe 
B:H" Counci l .  
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